JM Financial Home Loans Limited

IJM FINANCIAL Corporate Office: 3rd Floor Suashish IT Park, Plot No 68E, Off Datta Poﬁsoﬁ.lngION

HOME LOANS Pada Road, Borivali East, Mumbai — 400066.
Under section 13(4) of securitisation and reconstruction of financial assets and enforcement of security interest act, 2002 and rule 8(1) of
the security interest (enforcement) rule 2002. (appendix iv)
Whereas the undersigned being the authorised officer of JM Financial Home Loans Limited.(hereinafter referred as JMFHLL) under the
securitisation and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise of powers conferred
under section 13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued a demand notice to the borrower(s)/co-bor-
rower(s)/guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the
said notice. The borrower(s)/co-borrower(s)/guarantors(s) having failed to repay the demanded amount, notice is hereby given to the
borrower(s)/co-borrower(s)/guarantors(s) and the public in general that the undersigned on behalf of JMFHLL has taken possession of the
property described herein below in exercise of powers conferred on him under section 13(4) of the said act read with rule 8(1) of the said
rules. The borrower(s)/co-borrower(s)/guarantor(s) in particular and the public in general is hereby cautioned not to deal with the below
mentioned property and any dealings with the said property will be subject to the first charge of the JMFHLL for the amount as mentioned
herein below with future interest thereon.
Sr.| Borrower(s)/ Co- Borrowers(s)\
No Guarantors(s) Address And
Loan No.

1. | Mr. Kiran Machindra Sarode,
Mrs. Pratibha Kiran Sarode,

Mr. Machindra Haribhau Sarode,
Mrs. Lakshmibai Machindra
Sarode and Mr. Ganesh Sanjay

1. Date of Possession
2. Demand Notice Date
3. Amount Due in Rs./-as on date

All that piece and parcel of land property bearing Survey | 1.24-04-2024

No. 180/2/K/2/A P Area 00H.03.50R, Municipality Prop- | 2.06-02-2024

erty No. RAHU00011420 situated at Rahuri Bk and within | 3. Rs. 19,44,535/- (Rupees

the local limits of Rahuri Bk Municipal Council Rahuri Bk, | Nineteen Lakhs Forty Four

Tal- Rahuri, Dist. Anmednagar Bounded by North by:- | Thousand Five Hundred and
Survey No. 180/2/K/I,South by: Survey No. 180/2/K/2/A, | Thirty Five Only) outstanding as

Description of Secured Asset
(Immovable Property)

Patol

Lg;%ilo- LSHI23000034466 East by: Road, West by: Survey No. 180/2/K/2/A on 05-Feb-2024
Date:26-04-2024 JM financial Home Loans Limited
Place: Ahmednagar, Maharashtra S/d authorized officer
Aadhar Housing Finance Ltd. >Aadhar
Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway and M : -
M.V. Road, Andheri (East), Mumbai — 400069

Chinchwad Branch : Office No.4, 2nd Flr, Siddhi Towers, A wing, Above Pavana Sahakari Bank. Ganesh Nagar,
Dapodi, Pimpari-Chinchwad, Pune-411012

Pune Shaniwar Peth Branch : CTS No. 40/1, B/1/3, Bearing Final Plot No.87/B, Kapil Tower, "C" wing, 2nd Floor,
Office No. 201 to 204, Sangamwadi, Ambdekar Road, Pune - 411001

Nanded Branch : Plot No. 20/23, C.T.S. No. 11752, S.S. Tower, 1st Floor, Bhagat Singh Road, Near Bafna,
District Nanded, Nanded-431604 (Maharashtra)

Kolhapur Branch : 3rd Floor, Shop No.302, 304, 306, Vasant Prestige, E Ward, Panch Banglow, Survey No.1110,
Shahupuri, Kolhapur-416001, Maharashtra

Pune Solapur Road Branch : Office No.204, Situated at 2nd Floor of E-wing, Jaymala Business Court, S.Nos.
80/2/3, 80/2/4,80/2/5, Mauje Manri BK, Pune-Solpaur Road, Taluka Haveli, Dist. Pune-412-307 Maharashtra.
Aurangabad Branch : 3rd Floor, T-3, Office No. 303, Sai Trade Center, RTO Road, Near Railway Station,

Beside Mayer Bunglow, Aurangabad - 431001 (Maharashtra)

Ahmednagar Branch : Shop No - 104, 1st Floor, Aradhya Avenue Apartments Association, Near Ekvira Chowk,
Pipeline Road, Sawedi, Ahmednagar - 414003 (Maharashtra)

Satara Branch : Survey no. 517 /5, Plot No.10, Office No.06, 2nd Floor, Sai Ratna Building, Opposite Mane
Hospital, Visava Naka, Satara Koregaon Road, Satara, Maharashtra-415002.

DEMAND NOTICE

UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 READ WITH RULE 3 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
The undersigned is the Authorised Officer of Aadhar Housing Finance Ltd.(AHFL) under Securitisation And Reconstruction Of
Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred under Section
13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notices under section 13(2) of the said Act, calling upon the following Borrower(s) (the "said Borrower(s)"), to repay
the amounts mentioned in the respective Demand Notice(s) issued to them that are also given below. In connection with
above, Notice is hereby given, once again, to the said Borrower(s)to pay to AHFL, within 60 days from the publication of this
Notice, the amounts indicated herein below, together with further interest as detailed in the said Demand Notice(s), from the
date(s) mentioned below till the date of payment and/or realization, payable under the loan agreement read with other
documents/writings, if any, executed by the said Borrower(s). As security for due repayment of the loan, the following assets

have been mortgaged to AHFL by the said Borrower(s) respectively.

S. Name of the Borrower / Demand Notice Description of secured assets

No. Co-Borrower & Guarantor Date & Amount (immovable property)

1| (Loan Code No. 21200001583 / All that part & parcel of property bearing, S No.107
Chinchwad Branch), 15-04-2024 | 70 Flat No 202 2nd Floor Arohi Avenue Raykar Mala
Deepika Ganesh Bharte (Borrower), ¥12,76,914/- | Dhayari, Pune, Maharashtra- 411041
Ganesh Dattatray Bharte (Co-Borrower)

2 | (Loan Code No. 21200002294 / All that part & parcel of property bearing, SNo 10 1A
Chinchwad Branch) 10-04-2024 | 1 4 Flat No 208 2nd Floor A Wing Om Residency Off
Vikasrao Mohan Dhumal (Borrower) 7 15,11,263/- | Katraj Ghat Road, Pune, Maharashtra- 411046
Vishal Mohan Dhumal (Co-Borrower)

3 | (Loan Code No. 19500001537 / All that part & parcel of property bearing, City Sr No
Pune Shaniwar Peth Branch) 15-04-2024 | 5686 Laxmi Appartment Flat No 2 2nd Floor Nr Amit
Nasreen Ali Khan (Borrower) 7 4,00,000/- | Mangal Karkhar Alwadi Pimpri, Pune, Maharashtra
Alinijam Ramchandra Khan (Co-Borrower) - 411018

4 | (Loan Code No. 19500001808 / All that part & parcel of property bearing, Plot No 11
Pune Shaniwar Peth Branch) 10-04-2024 | CTS No 473 S No 30B 1 Lane No 4 Ghule Colony
Ravindra Kashinath Kakde (Borrower) ¥ 6,98,395/- [ Nira Shivtakrar Tal Punrandar, Pune, Maharashtra-
Panchshila Ravindra Kakde (Co-Borrower) 412102

5 | (Loan Code No. 19500004199 / All that part & parcel of property bearing, Gat No 468
Pune Shaniwar Peth Branch) 10-04-2024 |1 Flat No 408 4th Floor Chandrabhaga Res Nr
Makarand Gopal Joshi (Borrower) 79,46,999/- | Swami Samarth Eng School B H Maharashtra
Mrudula Makarand Joshi (Co-Borrower) Gramin Bank, Pune, Maharashtra- 410501

6 [ (Loan Code No. 19500004299 / All that part & parcel of property bearing, SN 781 S
Pune Shaniwar Peth Branch) 10-04-2024 |N78 1 F N 204 2nd FIr Jagdamb Heights BH
Harshad Ravindra Mistri (Borrower) ¥ 6,98,515/- | Hindustan Bakery Nr Accurate Compan Dangat
Jayashree Ravindra Mistri (Co-Borrower) Patil Industrial Area, Pune, Maharashtra-411023

7 | (Loan Code No. 32700000033 / Nanded Branch) All that part & parcel of property bearing, Malmatta
Ranjeet Ganpatrao Hattiambire (Borrower) 10-04-2024 | Kr 1449 Indira Nagar Near Shaskiya Godam Palam
Chaya Ganpat Hattiambire (Co-Borrower) % 6,35,756/- | Dist Parabhani, Parbhani, Maharashtra- 431720

8 | (Loan Code No. 10600000126/ Kolhapur Branch) All that part & parcel of property bearing, Gt No 931
Jitendra Anandrao Patil (Borrower) 10-04-2024 | and 952 Milkat No 293 Near Kaneri Grampanchayat
Ananda Babu Patil (Co-Borrower) 77,48,890/- | At Kaneri Tal Panhala Kolhapur, Maharashtra-
Tanaji Shamrao Lagare (Guarantor) 416230

9 | (Loan Code No. 10600000354 /Kolhapur Branch) All that part & parcel of property bearing, C S No 123
Manisha Krushnat Bodake (Borrower) 10-04-2024 | Gav Bhag Behind Swami Samrth Kirana Store
Krushnat Balwant Bodake & 75,29,026/- | Pimpalgaon Khurd, Kolhapur, Maharashtra-
Mangal Balavant Bodake (Co-Borrower) 416216

10{ (Loan Code No. 36000000100 / All that part & parcel of property bearing, Gat No 281
Pune Solapur Road Branch) 10-04-2024 | 1 Sai Sunshine Flat No 103 1st Floor Ghodawade
Rakesh Vasant Pote (Borrower) ¥9,73,840/- [Road Near Vimal Garden Mangal Karyalay, Pune,
Sonam Rakesh Pote (Co-Borrower) Maharashtra-412115
Vasant Shankar Pote (Guarantor)

11{ (Loan Code No. 08700000297 / All that part & parcel of property bearing, Gut No 66
Aurangabad Branch) 10-04-2024 | Row House No 169 A Shri Sai Residency Part 3 Nr
Kalpana Sunil Waghamare (Borrower) 7 3,88,151/- | Bajaj Back G Kamlapur Jogeshwari, Aurangabad,
Sunil Ratan Vaghmare (Co-Borrower) Maharashtra- 431001

12| (Loan Code No. 08710000387 / All that part & parcel of property bearing, Ground
Aurangabad Branch) 10-04-2024 | Floor Row House No. 169 A, Milkat No. 2804 Shree
Sunil Ratan Vaghmare (Borrower) ¥ 3,61,115/- [ SaiResidency Part3 Taluka Gangapur Jogeshwari
Kalpana Sunil Waghamare (Co-Borrower) Aurangabad Maharashtra-431133

13 (Loan Code No. 08700001275 / All that part & parcel of property bearing, Gat No 105
Aurangabad Branch) 10-04-2024 | Row House No E 6 G 1st Floor Guru Residency Nr
Raju Bechan Rajbhar Chaudhari (Borrower) ¥ 5,32,078/- | Swaraj Group Colony Project Indewadi Jalna,
Rita Raju Chaudhari (Co-Borrower) Maharashtra-431213

14| (Loan Code No. 10500000161 / All that part & parcel of property bearing, Gut No 30
Ahmednagar Branch) 10-04-2024 | 252 New Row House No 1 PlotNo 11 P Durganagar
Rushabh Dnyaneshwar Pingale (Borrower) ¥ 13,82,843/- | Bhairavnathnagar Shrirampur, Ahmadnagar,
Rushikesh Dnyaneshwar Pingale (Co-Borrower) Maharashtra - 413709

15/ (Loan Code No. 19594001876 / All that part & parcel of property bearing, Plot No 59
Pune Shaniwar Peth Branch) 10-04-2024 | Gat No 982 983 984 985A Purandar Pradise Opp ZP
Sudhir Gundopant Shinde (Borrower) 7 3,88,714/- | School Ambale Tal Purandar, Pune, Maharashtra-
Gundopant Dattatraya Shinde (Co-Borrower) 412307

16 (Loan Code No. 19594001883 / All that part & parcel of property bearing, Plot No 52
Pune Shaniwar Peth Branch) 10-04-2024 | Arishna Gat No 226 At Vad Gaon Tal Khandala
Vijay Sadashiv Kolekar (Borrower) 7 12,04,907/- | Satara, Maharashtra-412801
Suvidya Kolekar (Co-Borrower)

17| (Loan Code No. 08110000007 /Satara Branch) 10-04-2024 Allthat part & parcel of property bearing, 8 First Floor
Uday Rajkumar Jagtap (Borrower) £10.46,801/- 1464 Sidhdheshwar Plaza Na G.P. Yashwant Nagar,
Sushila Rajkumar Jagtap (Co-Borrower) e Songirwadi 29 Wai Satara Maharashtra - 412803

18( (Loan Code No. 08710000138 / 10-04-2024 All that part & parcel of property bearing, Ground
Aurangabad Branch) 72.81.859- Floor Milkat No 975 Na Taluka Bhokardan Paradh
Krushna Sampat Telangre (Borrower) ” Bk. Jalna Maharashtra-431114
Varsha Krishna Telangre (Co-Borrower)

19/ (Loan Code No.10610000105/ Kolhapur Branch) 10-04-2024 All that part & parcel of property bearing, M.N0.576
Moula Yusuf Jamadar (Borrower) 78.14.284- Gothindi Walwa Road At-Mahadev Nagar,
Toufik Moula Jamadar (Co-Borrower) o Padavalwadi Sangli Maharashtra - 416313
Hasina Moula Jamadar (Guarantor)

20| (Loan Code No. 10510000060 / 10-04-2024 All that part & parcel of property bearing, Gram
Ahmednagar Branch) 10.47.196/- Panchayat Milkat 6521, 6498 Mauje Kasabe Taluka
Santosh Dada More (Borrower) T Shevgaon Plot No. 101 and 124 Shevgaon
Rekha Santosh More (Co-Borrower) Ahmednagar Maharashtra- 414102

21| (Loan Code No. 19500003499 & 19500004342 /| 1g.p4-2024 |All that part & parcel of property bearing, Flat No
Pune Shaniwar Peth Branch) 73.06,234)- 405 4th Floor Aditya Glori S No. 97 7A 1A 1
Late. Bapurao Jagannath Dhakane (Represented ’ & Rukmini Colony Gopal Patti Rd Manjaribk Near
Through The Legal Heir) (Borrower) Dhere Bangla, Pune, Maharashtra - 412307
Reshma Bapurao Dhakane (Co-Borrower) %1,04,545)-

If the said Borrowers shall fail to make payment to AHFL as aforesaid, AHFL shall proceed against the above secured assets
under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and
consequences. The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by way of sale,
lease or otherwise without the prior written consent of AHFL. Any person who contravenes or abets contravention of the
provisions of the said Act or Rules made there under, shall be liable forimprisonment and/or penalty as provided under the Act.

Place : Maharashtra Sd/- Authorised Officer

Date : 26.04.2024 For : Aadhar Housing Finance Limited
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JM FINANCIAL ASSET RECONSTRUCTION COMPANY LIMITED
Acting in its capacity as trustee of Retail June 2022 - Trust
Corporate Identification No.: U67190MH2007PLC174287

Regd. Office : 7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi, Mumbai - 400 025
Phone: + 9122 6224 1676, Website : www.jmfinancialarc.com

You, the below mentioned Borrower/Co-borrowers (“You") have availed various credit facility(ies) (“Loan(s)") as mentioned below
from Poonawalla Fincorp Ltd. (previously known as Magma Fincorp Ltd.) (“PFL") and created security interest over assets mentioned
below in lieu thereof. Since You defaulted in repayment of your Loan(s), your Loan(s) was classified as a non-performing asset on
31.12.2020. Subsequently, the said Loan(s) together with all underlying security interest and all rights, title and interest therein were
assigned by PFL under the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (“SARFAESI Act”) in favour of JM Financial Asset Reconstruction Company Limited, acting in its capacity as trustee of Retail
June 2022 - Trust ("JMFARC") vide assignment agreement dated 28.02.2023. Since You failed to make payment of Loan to JMFARC, a
demand notice under Section 13(2) of SARFAESI Act for the recovery of the outstanding dues aggregating Rs. 20,43,981/- (Rupees
Twenty Lacs Forty Three Thousand Nine Hundred Eighty One only) more particularly mentioned below was sent on your last
known addresses, however the same have returned un-served. Hence, the contents of the said notice are being published herewith as
per Section 13(2) of the SARFAESI Act read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 as and by way of alternate
service upon you.

Details of the Borrower, Co-borrowers, Loan, Secured Asset, Outstanding Dues as claimed under Demand Notice sent under Section
13(2) of SARFAESI Act are given as under :

DEMAND NOTICE
SECTION 13(2)
OF THE SARFAESI
ACT, 2002

IJM FINANCIAL

Sl. Name of the Borrower, Details of the Secured Asset Demand Amount Due

No. | Co-Borrower, Guarantor and Notice inRs.
Loan Amount Date

01 | Borrower ALL THAT PIECE AND PARCEL OF MORTGAGED | 27.10.2023 Rs. 20,43,981/-

NITIN RAMKRISHNA SHELKE
02 | Co-Borrower

M S NITYASEVA SERVICES

03 | Co-Borrower

JAYASHRI KACHRU DIKE

Loan No. HL/0210/H/15/000014
Loan Amount : Rs. 11,64,000/-

You the Borrower/s and Co-Borrower/s/Guarantors are therefore called upon to make payment of the above-mentioned demanded
amount with further interest as mentioned hereinabove in full within 60 Days of this Demand Notice failing which the undersigned
shall be constrained to take action under the act to enforce the above-mentioned security/ies. Please Note that as per Section 13(13)
of SARFAESI Act, You are in the meanwhile, restrained from transferring the above-referred securities by way of sale, lease or otherwise
without our consent. Further, we also draw your attention to Sub-Section (8) of Section 13 of the SARFAESI Act in respect of the time
available for redemption of the secured assets as mentioned above. sd/

Authorised Officer
For and on behalf of JM Financial Asset Reconstruction Company Limited
acting in its capacity as trustee of Retail June 2022 - Trust

PROPERTY BEING PLOT NO. 1/P ADMEASURING
AREA 180.39 SQUARE METERS, SITUATED IN
GUT NO. 66 AT KUMBEPHAL, AURANGABAD,
PIN 4310017 AND BOUNDARIES OF THE PLOT
IS AS UNDER: EAST: GOVT. ROAD, WEST: 9.00
METER WIDE ROAD, SOUTH: PLOT NO. 2 & 3,
NORTH: REMAINING PART OF PLOT NO. 1

(Rupees Twenty Lacs
Forty Three Thousand
Nine Hundred Eighty
One only) due and
payable as on 27.10.2023
with interest.
Rate of Interest: 13.80%

Place : Aurangabad
Date : 26.04.2024

POSSESSION

Indian Overseas Bank NOTICE

Aurangabad Branch : Lucky Raj Mansion,
Opposite SFS School, Jalna Road,
Aurangabad - 431001. Ph : 0240- 2331634

A

X
&

(for immovable property)
[(Rule 8(1)]

Whereas the undersigned being the Authorized Officer of the Indian Overseas Bank, Aurangabad Branch
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13(12) read with rule 3 of Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice dated 02/02/2024 calling upon the following Borrowers / Guarantors /
Mortgagors / Partners mentioned below to repay the amount mentioned in the notice being Rs. 1,03,31,471.83
(Rupees One Crore Three Lakhs Thirty One Thousand Four Hundred Seventy One and Paise Eighty
Three only) as on 02.02.2024 within 60 days from the date of receipt of the said notice.

1) The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in
general that the undersigned has taken Symbolic possession of the property described herein below in
exercise of powers conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said
Rules onthis 23rd day of April of the year 2024.

2) The borrowers in particular and the public in general are hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of Indian Overseas Bank, Aurangabad Branch,
Maharashtra for an amount of Rs. 1,03,31,471.83 (Rupees One Crore Three Lakhs Thirty One
Thousand Four Hundred Seventy One and Paise Eighty Three only) with interest thereon at contractual
rates & rests as agreed, charges etc., from the aforesaid date mentioned in the demand notice till date of
payment less repayments, if any, made after issuance of Demand Notice. The dues payable as on the date of
taking possession is Rs.1,05,89,255.83 [ Rupees One Crore Five lakh Eighty Nine thousand Two
hundred Fifty Five and Paise Eighty Three Only] as on 23.04.2024 with further interest at contractual
rates & rests, charges etc till date of payment.

3) The borrower's attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time
available to them, to redeem the secured assets.

Borrower’s and Guarantor’s Name and Address

5

FORM No.6 [See Regulation-15(1)(d)]

DEBTS RECOVERY TRIBUNAL, AURANGABAD

Ground Floor, "Jeevan Suman" LIC.Building, Plot No.3, N-5, CIDCO, Aurangabad-431003.
IA No. 240/2019 in CASE No. OA/155/2018 Exh. No. 18
State Bank of India
Versus

To Nagorao Gurubasappa Deone

1) Nagorao GurubasappaDeone,

R/0.Joshi Galli, Degloor, Taluka Degloor, Nanded, Maharashtra-431717

Legal Heirs-1:

Sindhubai w/o Nagorao Dhone,

R/0.Joshi Galli, Degloor, Taluka Degloor, District Nanded.

Legal Heirs-2:

Sachin s/o. Nagorao Dhone,

R/0.Joshi Galli, Degloor, Taluka Degloor, District Nanded.

NOTICE
1A No. 240/2019

1. Whereas the application has been made to this Tribunal. The copy of
which is enclosed herewith. This is to give you notice, as to why relief
asked for should not be granted. Take notice that the said application will
be taken up for hearing by the Tribunal at 10.30 a.m. or at such time
immediately thereafter according to the convenience of the Tribunal on
21/05/2024.

2. You are required to appear in person or by a Pleader/Advocate duly
instructed at the aforesaid time and file your reply, if any.

3. Take notice that in case of default, the application/appeal shall be
heard and decided in your absence.

Given under my hand and seal of the Tribunal on this date 16/04/2024.

Signature of the Officer Authorised to issue summons

Registrar,
Debts Recovery Tribunal, Aurangabad.

SHREE

dorel §@ Canara Bank@ ARM CHH. SAMBHAJINAGAR
R r . BRANCH

[ raisis= syndicate

POSSESSION NOTICE [SECTION 13(4)]
Whereas : (For Immovable property)

The undersigned being the Authorised Officer of the Canara Bank under
Securitization And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”)
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
12/09/2023 calling upon the Borrower/Guarantor Borrower/ Co Borrower/s M/S
JAI BAJRANG DAL MILL, represented by its proprietor Mrs. Mirabai Shivaji
Hood to repay the amount mentioned in the notice, being total Rs. 50,59,283.98
(Rupees Fifty Lakh Fifty Nine Thousand two hundred Eighty Three & Paise
Ninety Eight only) along with interest thereon within 60 days from the date of
receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/ her
under section 13(4) of the said Act, read with Rule 8 & 9 of the said Rule on this
23rd day of April of the year 2024.

The borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank for an amount of Rs. 50,59,283.98 (Rupees Fifty Lakh
Fifty Nine Thousand two hundred Eighty Three & Paise Ninety Eight only) plus
interest thereon.

The borrower's attention is invited to the provisions of Section 13(8) of the Act, in
respect of time available, to redeem the secured assets.

Description of the Inmovable Property
All that part and parcel of the property situated at gat no 53/1 At- Padali Shivar,
Tah- Paithan, Dist-Aurangabad

Date: 23/04/2024 Seal of Sd/-
Bank Authorised Officer, Canara Bank

Borrowers : 1) Trideo Stone Crushing Industries, (Partnership Firm)

Permanent/ Communication / Office Address : At Post Gut No. 287, Soygaon, Bhokardan Taluka, Dist.
Jalna-431114, 2) Shrimant Kautikrav Raut, (Partner / Guarantor) Permanent/ Communication / Office
Address : Soyagaon Devi, Tq Bokardhan, Dist. Jalna -431114, 3) Pranav Dnyandeo Rajale, (Partner/
Guarantor) Permanent/ Communication / Office Address: Plot No. 349, Growth Centre, Mahanagar 1,
Cidco Waluj, Aurangabad - 431136, 4) Dnyandeo Laxman Rajale, Permanent / Communication / Office
Address : Plot No. 349, Growth Centre Cidco Waluj, Aurangabad, 431136

Description of the Imnmovable & Movable Property : 1) Hypothecation : Entire Raw Materials for mining
& Quarrying along with Stock in process and Finished Goods situated at Gut No.287(p), Soigaon Devi, Tal
Bokardhan, Dist Jalna -431114 Along with Book Debts. 2) Hypothecation : Plant & Machinery such as
Stone crusher, Transformer KV, Genset and other related Machinery with all the accessories situated at Gut
No 287(p), Soigaon Devi, Tal Bokardhan, Dist Jalna 431114. 3) Hypothecation : Hypothecation of JCB
Excavator JS205 HAVING Product Identification No. PUNJD20BCJ2752241 & Rock Breakers
4) Mortgage : All piece and Parcel of property situated on Gut No. 287(P) Soigaon Devi, Tq Bokardhan
having Area of 6000.00 Sq Mt Dist. Jalna 431114 in the name of Mr. Dnyandeo Laxman Rajale, (Guarantor)
Bounded By : East : Land of Jijabai N Raut, West : Land of Dadarao R Raut, South : Land of Kautikrao B
Raut, North : Land of Rajambai M Raut

Date 23/04/2024
Place : Aurangabad

Authorised Officer,
Indian Overseas Bank

Business Standard ;

| 3 PROMOTIONS |

AIMS WESTERN REGION ROUNDTABLE CONFERENCE FOR
DEANS AND DIRECTORS “RESHAPING MANAGEMENT EDUCATION:
EVOLUTIONARY ROLE OF NEP 2020”

Western Region Roundtable Conference for Guest of Honor Dr Nitin Karmalkar, Former Vice

Deans and Directors was organized Chancellor of Savitribai Phule Pune University
by the Pune Chapter of the Association of and chairman of the Steering Committee for NEP
Indian Management Schools (AIMS) in 2020 implementation mentioned that along with

Place: Chh. Sambhajinagar
FORM No.3  [See Regulation-15(1)(a)]/16(3)

DEBTS RECOVERY TRIBUNAL, AURANGABAD

Ground Floor, "Jeevan Suman" LIC.Building, Plot No.3, N-5, CIDCO, Aurangabad-431003.
CASE No. OA/25/2017 Exh. No. 18

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debts Recovery Tribunal (Procedure) Rules, 1993.

State Bank of India
Versus

To, R K Shree Constro Projects LLP

1) RKShree Constro ProjectsLLP
34-B, RKB Bhavan, Bhagya Nagar, Aurangabad, Pin Code-431003, Aurangabad,
Maharashtra-431003.

SUMMONS
Whereas, 0A/25/2017 was listed before Hon'ble Presiding Officer/Registrar on 02/04/2024.

Whereas, this Hon'ble Tribunal is pleased to issue summons/notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts
ofRs.5,07,67,374/-

In accordance with sub-section (4) of section 19 of the Act, you, the defendants
are directed as under:

i) Toshow cause within thirty days of the service of summons as to why relief prayed
for should not be granted;

ii) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/or other assets and properties specified or disclosed under serial number 3A
of the original application without the prior approval of the Tribunal.

v) You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and to appear before Registrar on 28-05-2024 at 10.30 A.M.
failing which the application shall be heard and decided in your absence.

Signature of the Officer Authorised to issue summons

Given under my hand and
seal of the Tribunal on
this date : 17/04/2024.

Registrar, ﬁ
Debts Recovery Tribunal, Aurangabad. &

association with Marathwada Mitra Mandal’s
Institute of Management Education Research
and Training, (IMERT). The theme of the
conference was “Potential Impact of NEP 2020
on Management Education.”

The conference was held on Thursday, 18th
April 2024 at MM’s IMERT, Karvenagar, Pune.
The program witnessed the presence of a
galaxy of dignitaries viz. Hon Prof (Dr) Suresh
Gosavi, Vice Chancellor, Savitribai Phule Pune
University, Dr Nitin Karmalkar, Former Vice
Chancellor of Savitribai Phule Pune University
and Chairman for Steering Committee for NEP
2020 Implementation, Hon Prin B G Jadhav,
Executive President Marathwada Mitra Mandal
Trust, Pune, Dr Uday Salunkhe, Group Director
of WE School and AIMS Past President, Dr G K
Shirude Regional Vice President of AIMS and
Vice-Chancellor, Sri Balaji University, Dr Suhas
Pednekar, Ex-VC, Mumbai University Dr Parag
Kalkar, Pro-Vice Chancellor Savitribai Phule
Pune University and Treasurer of AIMS, Mr
Sudhir  Sharma, President AIMS, Dr
Ramaswamy Nandagopal, Immediate Past
President AIMS, Dr Supriya Patil, Head,
Department of Management
Sciences(PUMBA), Dr Ganesh Rao and Dr
Amol Gawande, AIMS Executive Board
Members. Dr Shubhangee Ramaswamy,
Chairman Pune Chapter and Incharge Director,
Marathwada Mitra Mandal's Institute of
Management Education Research and Training
(IMERT).

Hon Prin Shri B G Jadhav, Exe-President
Marathwada Mitra Mandal’s Trust welcomed the
dignitaries and expressed that education is the
single greatest tool for achieving social justice
and equality and NEP 2020 ensures Equitable
and Inclusive Education: Learning for All.

Chief Guest Prof (Dr) Suresh Gosavi, Vice
Chancellor, Savitribai Phule Pune University
mentioned that as technology is changing at a
rapid pace which leads to the obsolescence of
the syllabus hence flexibility to modify the
syllabus is a must.

the right to education, the right to education is
need of the hour. The Indian Knowledge System
was introduced through NEP-2020 as the Indian
Education System had overlooked the enriched
knowledge of Indian culture and heritage.

AIMS Past President and Group Director of WE
School Dr Uday Salunkhe emphasised
internationalisation & added that the creation of
innovation boards and empaneling international
resource persons will give the global exposure.

Dr Suhas Pednekar, Former VC, of Mumbai
University, Referring to surveys of India and
China, highlighted that management programs
need to focus on artificial intelligence and
science, technology, engineering, and
mathematics (STEM). He concluded that
Innovation and technology are the driving
factors of a sustainable future.

Dr G K Shirude Regional Vice President of
AIMS and Vice-Chancellor, Sri Balaji University,
Pune highlighted the importance of syllabus
designing, faculty development programs and
relevance of MOU in the context of NEP 2020.
He further added that collaboration will be the
essence of success.

Dr Parag Kalkar, Pro-Vice Chancellor Savitribai
Phule Pune University highlighted that the MBA
Curriculum revised in 2022 incorporates
several aspects of NEP, however, issues faced
by the management educators should be
collated to resolve them so that NEP 2020 can
be implemented in full-fledged manner over
some time.

The discussions and insights shared by the
speakers will undoubtedly contribute to the
ongoing dialogue and implementation of NEP
2020 and other educational reforms. The

program was hosted by MM’s IMERT Team
Shubhangee

under the guidance of Dr
Ramaswamy. —

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ELECTROPATH SERVICES (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Electropath Services (India) Private Limited

N

. | Date of incorporation of corporate debtor | 13th December, 2006

3. | Authority under which corporate debtor
is incorporated / registered

Companies Act, 1956/ Registrar of Companies,
Mumbai

4, | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U51505MH2006PTC166188

5. | Address of the registered office and Yogeshwari Wasahat, Shepwadi Parli Road,
principal office (if any) of corporate Ambajogai, Ambajogai - 431517, Maharashtra,
debtor India.

6. | Insolvency commencement date in 24th April, 2024
respect of corporate debtor

7. | Estimated date of closure of insolvency
resolution process

180 days from date of commencement of resolution
process, which is 21st October, 2024

Name: Pramodkumar Ramesh Ladda
Registration No.:
IBBI/IPA-002/IP-N00694/2018-2019/12148

8. | Name and the regjstration number of
the insolvency professional acting as
interim resolution professional

9 | Address and e-mail of the interim
resolution professional, as regjstered
with the Board

Address: 106, B- Wing Sr No. 55, Sukhniwas,
15th August Chowk, Mangalwar Peth,

Pune- 411011, Maharashtra, India.

Email id: csladdaji@gmail.com

10. | Address and email to be used for
correspondence with the interim
resolution professional

Address: 106, B- Wing Sr No. 55, Sukhniwas,
15th August Chowk, Mangalwar Peth,

Pune- 411011, Maharashtra, India.

Email id: ladda.cirpesipl@gmail.com

11. | Last date for submission of claims 08th May, 2024

12. | Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Not Applicable

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.] (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Weblink:
https://www.ibbi.gov.in/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the ELECTROPATH SERVICES
(INDIA) PRIVATE LIMITED on 24th April, 2024.
The creditors of Electropath Services (India) Private Limited, are hereby called upon to
submit their claims with proof on or before 08th May, 2024 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA-
NOT APPLICABLE.

of false or mi proofs of claim shall attract penalties.
Date: 26"April,2024 /(Chaitra Mahina, Saka 1946) Pramodkumar Ramesh Ladda
Place: Pune Interim Resolution Professional

Registration No.:- IBBI/IPA-002/IP-N00694/2018-2019/12148
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(for the candidate to publish in the newspapers, T.V.)
Declaration about criminal cases :-
(As per the judgment dtd. 25th September, 2018, of Hon’ble Supreme Court in W.P. (Civil) No.
536 of 2011 (Public interest foundation and ors. Vs. Union of India and anr.)

Name and address of the candidate :- Omprakash Bhupalsinh Urf Pavan Rajenimbalkar, R/o.
Govardhanvadi East Vasti, Govardhanvadi, Post Dhoki Tq.Dist. Dharashiv (Osmanabad)
Maharashtra - 413508
Name of the Political Party :- Shivsena (Uddhav Balasaheb Thackeray)

(Independent Candidates should write “Independent” here) Name of Election:- General Election to
Loksabha 2024
Name of Constituency :- 40 Osmanabad
I Omprakash Bhupalsinh urf Pavan Rajenimbalkar (Name of Candidate) a candidate for the above
mentioned election, declare for public information the following details about my criminal antecedents

(A) Pending Criminal Cases)

N 3 S Name of | Case No. | Status of | Section (s) of acts concerned and brief
FEUT; 1o el i . :
q;ﬁ’ * 6%1: ST lF' [ encll ST 1250 .27 M &t Syaerert T et Frar @t fo 9 @ | || NO. Court and dated | case (s) |description of offence (s)
ﬁﬂ"] . qaﬁa‘[ Eaoeet AT TAhR qRued AT 37TE, T TerErdt FHfia &t 54 799 EELCINE] X B X .
ﬁ%w%mww?z SO e T S | me - W;ﬁ qzm :W ;wm::;%ga 1. | AD-Hoc Session Pending | Section 307 of IPC — Attempt to commit murder
[ S ST SR B, @ 1 i) Hieie e geen | Pluesapphirekandari@gmailcom o At 30/04/2024 e e, District Case No. [ for Section 323 of IPC - Voluntarily causing hurt Section
STETY OTCH TEY, FROTGATIN  TaFel. GANHH AT SAREW | ww| v — e Judge 17/2023 | framing of | 506 of IPC - Criminal intimidation Section 109 of
HIE A STRE HOAPT TG, WA Sl S PR S (et Ist and Dated charge IPC - Consequence, and where no express provision
ST SR FIIE FAL FOW 03¢ WA EUR S 1| oo 1| A, g £ ah o e Additional | 24/08/2023 is made for its punishment, abetment of any offence,
THRA 028 HEA ST el SO ST SeTell AT, a8 | 2 | st der 1 | s, damddand Sessi £ the abetted d
Bl S TAAEE GqH WS FE e qrgen ga | 3 |Fewe I EREERIE ession i the abetted does,
A, G S SR el Feesh s | EE; 2: 2 Wi WE{ Judge at Section 143 of IPC — Being member of an unlawful
ffl TIE FUAEN AR QUSRI BIUIR ST 2 F e T 1 :Eaigm Malshiras assembly, joining an unlawful assembly Section 147
THIH heft TR, Tt foeefidicl  STa SFeRT T A hel. 7 Lmﬁ;maag 1 mjmg of IPC — Rioting
~ D e w1 e Section 148 of IPC — Rioting armed with deadly
e SRM E-TENDER NOTICE [EIE iR EGE bk weapon. If an offence be committed by any member
MAHATRANSGO n |vg (I R KR f an unlawful assembly Section 149 of IPC - E
The SUPERINTENDING ENGINEER PAC CIRCLE MSETCL | |searen faram of an unlawful assembly Section 0 - Every
Chhatrapati Sambhajinagar on behalf of MSETCL (The Employer) | [ [#3e 2| T, T member of such assembly shall be guilty of offence,
invites online bids (SRM E-Tender) from reputed & registered WTP 3o e/ THIHH, TeRITHeTd, TTeeRRAe et : :
Electrical contractors on mahatransco SRM E-Tendering website 32 N ; %3 91 UTH, STEeT, q—.ragi;nmqﬁ h1r1n.g, engaging or emp loymg' .
https://srmetender.mahatransco.infirj/portal for following works. | (2 % 3 |23 AT, ewe, T A A Section 135 of Maharashtra Police Act penalty for
srhte favm o A contravention of Rule or direction under section 37,
Sr. Particulars of works TenderNo. | |1 _ [ o stz |1 [ loetee e oSl e o T st 39 or 40 of the Act Note:- Name of the candidate
No. -
1 Providing catering services for canteen at RFx. No. ?. STEATIRER AN o1t . is deleted by the investigating office of the concern
Regional Training Center Waluj 7000030738 { | . gt mter it vmfava 2 police station at the time submitting the charge-
Time limit extension (2™ Call). BEL)

For further details visit our website

https://srmetender.mahatransco.in/irj/portal

contact person: Executive Engineer (O) 8554995030

The undersigned reserves all the rights to accept or reject any or all
tenders without assigning any reasons thereof.

SUPERINTENDING ENGINEER
PAC CIRCLE MSETCL, CHHATRAPATI SAMBHAJINAGAR.

Sd/-
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sheet in the court, the Hon’ble J.M.F.C. at Malshiras

confirmed the said report of the police by order in
RCC No. 156/2020 on dated 19/06/2023 but against
the said order criminal revision application No.
13/2023 is submitted by the private party namely
Satish Dandnaik before AD-Hoc District Judge 1st
and Additional Session Judge, at Malshiras and same
is pending

2 Additional
District &
Session
Judge at
Osmanabad

Session
Case No.
85/2022
Dated
30/07/2022

Section 306 of IPC —

Abetment for suicide

Section 406 of IPC —

Criminal breach of trust Section 409 of [PC —
Criminal breach of trust by Public Servant or by
banker, merchant or agent

Section 420 of IPC —

Cheating and dishonestly inducing delivery
of property Section 120 (b) of IPC — Criminal
conspiracy Section 34 of IPC - Acts

done by several persons in furtherance of common
intention

Note :- The candidate submitted petition for
quashing of proceeding under section 482 of Cr.P.C.
before Hon’ble High Court Bench at Aurangabad
(Maharashtra) vide write petition No. 3971/2019 and
same is pending

Pending
for
framing of
charge

B) Details about the cases of conviction for criminal offences - Not Applicable

Sr. No. [ Name of the Court and | Description of offence (s) | Maximum punishment imposed
date (s) of order (s) and punishment imposed
00 Not Applicable Not Applicable Not Applicable

SAiguies2T 5. : IBBI/IPA-002/IP-N00694/2018-2019/12148



